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IN THE CENTRAL ADMINISTRATIVE TRIBUML .
PRINCIPAL BENCH, NEA DELHI.

kegn.Nos. (1) MP 275/91 in Date of decision;Q8,01,1992,
OA 1681/90
(2) M Nos. 276, 1825/91 in
‘0A 168}/%
(3) MP 277/91 in
OA 1683/90
(4) MP Nos. 278. 1826/91 in

/ 0\

(6) (MP 918/91 in

OA 2361/90

(7)'MP 2418/91 in
OA 2635/90

(8) MP 2417/91 in
OA 2636/90

(1) 275/91 in
1

Shri Kuldev Jha sseApplicant
Vs.

Director of Education,
Delhi Administration & Another ..Respondents

(2) MP Nos., 276, 1825/91 in

Shri Vvimal Kant Jha eeeApplicant
Vs.

Director of Education,
Delhi Administration & Another ,.Respondents

Y R

Shri Madan Pal essApplicant
Vse.

Director of Education,
Delhi Administration ¢ Another «sRespondents

(4) MP 278é9l§ MP 1826/%i in

Shri Rajinder | Jha seeAppPlicant
Vs,

Director of Education,
Delhi Administration & Another ..Re spondents

O —
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Shri Dina Nath Prasad g Others e Applicants

Delhi Administration & Another ., .Respondents

. Shri Niranjan Lall & Others: - eeApPPlicants
Vse.

. Rirector of Education, |
Delhi Administration & Another . .Respondem%

__Shri Baljeet Singh = . «sApplicant

Director of Education, - = .
.~ -Delhi-Administration & Another . sRespondents

(8)

. shrj. Hoshiar Singh _ o ..ApplicantJ

R A TP

Vs.

-~ e

| ﬁii‘ééfor of Education,
. Delhi Administration & Another - - .JRespondents

For the Applicants in ~(l),\‘;:tb'(»,8) above = ,.5hri D.R.Gupta,
ST T e Counsel

For the Respondents in (1) to-(8) above - ..Ms, Ashoka Jair
TS s Counsel

CORAM: = AT
THE HON'BLE MR, P.K. KARTHA, VICE CHAIRMAN(J)
THE HON'BLE MR, B,N, DHOUNDIYAL, ADMINISTRATIVE MEMBER

B U wi\ethef"Rebé”r‘téi:sijbf. local paper§ may be allowed to
see the Judgment? 4., |
2. . To be xeferred, to .the Reporters or not?Y,
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JUDGMENT (QRAL)

(of the Bench delivered by Hoa'ble lr. P.K. Kartha,
Vico Chairlan(J))

'be reinstated a

back wages.

FRNEY o &
T : e
Pl 5

26 As conmon;quos;tlko\a‘s of iaw have been raised in th;“so

applications, it is proposo'd tp_deal with them in a common
Judgment, |

3. At the time of admission of these applications,
ex-par;e interim or&efs were passed directing the respondents
to consider appointing the 'abplicants as casual labourers, if
vacancies were available, in preferonco to outsiders, The
interim orders have thcrufter boen continued till the casg

- g taken wp for hearing today. 1.0.. 8.1.1992,

4, l. have hoard the hamcd ocunsol of hoth parties and i
have: gone thxough the rccords of these cases, 'rhe respondents
have drawn our attention to Page 3 of their counter-affidavit
in which they have stated that they are tak'ing steps to

regularise the applicants who fulfil the follewing

requirements:.
(1) | who is below the age of 25 years at the time of initia}
o ongagelent,

{11) . who has ebntinuous service of 2 yars and ha k
for 240 g:;s 4in each year; rée P workes
N
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(iii) who is meaically fit;
(iv) - whose work is satisfactory; and
(v - . who 1srcgisteted with thé Employment Exchange.
5, '.thoﬁ”abblfiépﬁis ‘are continuingas casual labourers
. by virtue of the interim orders passed by the Tribunal.
jSuch of those casual labourers who have' worked for 240 days
each in two years are eligible for regularisation in
sccordance with the administrative instructions issued by
t’he:Depart'ﬁéhf of 'Persbnnell&u Tiéining; ‘However, in a )
catena of judgments delivered by the Supreme Court, the
Governmenthas been directéd ‘to regularise casual labourers
who have wakéd tor 240 day"s' in a year., "Tt‘xe learned counsel
for the "ab'iiiicanfsalsé states that all the applicants before
- worked for more than 240 deys and that hey o~
us have/ been registered in the Employment Exchange before

_ they were ’éng"aged as c‘asdal labourers.

6. "‘ ‘l'he ‘Supreme Court has held in its orders dated 0

 31.10.1988 and 10.11.1988 fn Writ Petition (Givil) No.253 of

1988 - Prakash Chand & Others Vs, Delhi“Administration and

Gthers that the Flood and Irrigation Department of the

.Delhi 'Administration'should frame a scheme foi the

' regularisation of the services of all petitioners and persons
similarly situated who had been in service for more than one
year. -yntil such a scheme was prepaxed and the question of

regularisstion of the petitioners was consicdered in the light
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of the scheme and final orders were passed thereon by the

respondents, their services shall not be terminated,

The Supreme Court further directed that the petitioners

éballpbo paid with effect from 1,11,1988 the minimum salary

Payable to a person regularly,ﬁppOinted and doing the same

- kind of work in the department, -
: - | 0" on 15.11.89 and 8,1,190%

7. Similar orders have been passed/by the Supreme Court

in relation to the casual labou:e:s employed by the Delhi

 other ®- '
Administration in two/Writ Petitions (Writ Fetition(Civil))

N§. 779/89 s.N. Dewidi 8 Others Vs. Delhi Administration

Nos.o - A
& Others ang/752 and 830 of 1989 - Muni Fam & Others Vs,

Delhi Administratipn & chg;§),

8. In the light ofAthgqudicialbpronouncements mentioned
sbove, these appn'c_agm;aaqq; MPs filed ther%mdae:feqcfsposed
of with the follqwing o;ders and A;rections:-

(i) The reSpoqqgnt§ i§?;d%£gcteq to éorsidbr regularising
the:sery;ggshqftFQg;anLiqan§swyho,naye:put in service of’
240 days(includipg‘thga%brqggn,bériods) a$ casual laboﬁrers
in reguler postg cogmghsﬁfate to'their qualifications and
experience, Till they are so regularised, they shall pe
continued}as casual lsbourers in the office in which they
héve been presently continued Pursuant to the interim orders

passed by the Tribunal. 1In case 31l of them cannot be
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accommodated in the same office, they shall be continued

. V-arising in the offices ¥ —
in the existing or future vacancies/under the Directorate

of Education.
(1) In the facts and circumstances of the case, we
do not direct payment of back wages to ihe-applicants.

(111)  The interim orders passed in these cases are hereby

|
v
t
{

made absblute.

reguler
fresh recruitment of casual labourers or filling up of/pusts in

Fin theloffices under the Directorate of Education
Growp 'D* categorylﬁill the applicants have been regularised

(iv) The respondents are also restrained.from making u

and accommodated in regular posts.

(v) The reSpondents shall comply with the above directicns

within @ period of six months from the date of communication of

this order,
There will be no order as to costs,

Let a copy of this order be placed in all the eight

case files,

L R <
(BoN. DHOUNDIYnL) , (P.K. KARTHA)
MEMBER (A) VICE CHAIEMAN(J)



